THE MADHYA PRADESH MADHYASTHAM ADHIKARAN
REGULATIONS, 1985

Published in M.P. Gazette (Extraordinary), on
20.8.1985]
[F.No.29-M-A-85, dated 20.8.1985; — In exercise of the powers conferred by
Section 10 of the Madhya Pradesh Madhyastham Adhikaran Adhiniyam, 1983
(No.29 of 1983), the Arbitration Tribunal, hereby makes the following regulations,

namely:-

1. Short title and commencement - (1) These regulations may be
called the Madhya Pradesh Madhyastham Adhikaran Regulations, 1985.

(2) The regulations shall come into force on the date of their publication in

the Government Gazette.

2. Definitions - In these Regulations, unless the context otherwise
requires, —

(a) "Act' means Madhya Pradesh Madhyastham Adhikaran Adhiniyam,

1983,

'["(aa) "Chairperson" means the Chairman appointed under section 4 of
the Act.]"

(b) "Reference" means reference under section 7 of the Adhiniyam (Act);

(¢) "Registrar’ means the Registrar of the Madhyastham Adhikaran
(Arbitration Tribunal) and includes a Dy. Registrar;

(d) Words and Expressions used but not defined in these regulations but
defined in Madhya Pradesh Madhyastham Adhikaran Adhiniyam,
(hereinafter called the Adhiniyam) and the rules framed:thereunder, .
shall have the meanings assigned to them in the Adhiniyam and the
Rules,

3. Reference to Tribunal — Reference (Petition for Arbitration) in the
prescribed form shall be presented to the Registrar or an officer authorised by
the Registrar in this behalf by the petitioner in person or by his duly authorised
agent or advocate, during the working hours of the Tribunal.

"Language of the Tribunal shall be English and may also be Hindi:

Provided that the parties to the proceedings before the Tribunal

shall have a right to producelffile documents drawn up in

Hindi, if it is 50 desired”].

!nserted by amendment under Notifieation No.314-ME-99 dated 18.5.99 published in M P. Gazetie dated 37,1999,

2 added in regulation 3 vide smendment published in M.P. Gazette dated 30.7.2013.




4. Procedure on receipt of reference - As soon as a refe
ren

y
eceived in the office of the Tribunal, it along with the Affida 3
Vit ame

docum
ocuments shall be scrutinized by such responsible official of the staff |
i s .

th ibuna [ a
e Trib | as the Chairman may, by general or special order uth
' D a1

in this behalf.

5. If any defect or deficiency is discovered in the reference, jt
b ' -
€ reported to the Registrar or an officer authorised by the Registrar i
behalf who shall .
b
e fixed by him. '[If the petitioner fails to rectify the defect within

allowed the Registrar may forward the reference to the
necessary orders.]

6. The reference, if found in order or after removal of the defect or

deficiency, if any, shall be registered, numbered and placed before tha

Chairman:

7 ; :
h v 7. The Chairman shall, having regard to the nature of the dispute
t ' I

€ amount involved and other relevant factors if any, assign it
for giving award. |

to a Bench

8. T i
he Bench to which the reference is so assigned shall cause

notice th I
ereof to be issued to the opposite party to show cause, specifyi
the date for appearance. it

9. . :
Notice to the opposite party with a copy of the petition

(reference) shall be sent by registered A.D. Post and it shall be treated
served, until the contrary is proved. i

10. The opposite party on or before the date specified in

| 1 the notice
for its appearance, may file a reply in writing signed by it or ;

its authorised
a
gent, along with an affidavit verifying the averments made in the reply.

"10A. After submission of the written reply and rejoinder, if any,

the parti
parties on the next date of hearing shall make admission/denial of the

documents placed on record by

the opposite part :
shall be on affidavit party. However, the denial

-'u.il:l.ed
tn regulation 5 vide amendment published in M.P. Gazerte duted 2.7,1999,

\.I!dﬂj F i | P, Cinzette da 30.7, 3
mn '-'E“ml' n 10 vide amendment p!lhlillﬂ i MLT nrelle ted 30.7,201
1 = }

ma

direct the petitioner to remove it within a specified time tg

the time
Chairman for

10B. The State Government or the public undertaking, as the case

y be. shall furnish the particulars in Forms A, B, BA, BB, BC whichever .
is gppllﬂame within a month after filing of the reply :
provided that the Petitioner shall not be entitied to raise any ground and

seek relief on the basis of and in the light of the particulars, so

furnished. He may seek merely the support of the grounds already

raised in specific with the facts and figures".]

11. The rules 1 to 6 of the Order Il of the Code of Civil Procedure
shall be applicable to the proceedings before the Tribunal or its Benches.

12. The reference shall be accompanied with all the documents on
which the petitioner relies to establish his claim and the written reply of the
opposite party shall, likewise, be accompanied with all the documents
which he intends to rely upon in defence or support of his case.

13. If the postal article containing the notice or the summons Is
received back with an endorsement purporting to have been made by a -
postal employee to the effect that the addressee or his agent had refused

to take delivery of the postal article containing the notice or summons as

the case may be, when tendered to him, the Tribunal or the Bench issuing
it shall declare that the notice or the summons has been duly served :
Provided that the declaration referred to above shall be made

notwithstanding the fact that the postal acknowledgement has not been

received back before the date fixed.
14. Substituted service — Where the Tribunal or the bench s

satisfied that there is reason to believe that the addressee is avoiding
service or that for any other reason the notice or summons cannot be
served by post, the Tribunal or the bench shall order the notice or the
summons to be served by an advertisement in a daily newspaper,
circulating in the locality in which the addressee is known to have last:

resided or worked or carried on business or in such manner as may be

thought fit.
15. Discovery, inspection and admission of documents — The

rules under Order XI and Xl of the Civil Procedure Code shall be

applicable to the cases before the Tribunal.




16. Issues - It shall not be necessary to frame issues py!

Tribunal or the Bench may do so for

the sake of expediency in a part
case.

17. Summoning and Attendance of Witnesses — The

rules 1
21 or Qrder XVI and rules 1 to 7 of Order XVIA of the Civil

PfD

]

Code will be applicable in the proceedings before the

Tribunal,
necessary and suitable modifications therein.

18. Summons how served - Every summons not being {

summons delivered

to a party for service, shall be served, as nearly
may be in

the same manner as a summons to a defendant and the sam;
rules regarding proof of service shall apply.

19, Summons given to a party for service — The Tribunal me

on the application of any party for issuing a summons for the attendance

of any person, allow such party to effect service of such summons on such

Person and shall, in such case, deliver the summons to such party fo
service.

The summons served under this regulation will be treated as

served by a serving officer. Where 8 summons is served by a party under
this regulation, the party shall not be required to pay

the fee otherwise
chargeable for the service of summons.

20. Production of witnesses without summons —

Any party to
the Arbitration proceedings may,

without applying for summons, bring any

witness to give evidence or to produce documents with the permission of
the Tribunal.

21. Appearance of parties and consequence of non-

appearance - Provisions of rule 1 to 14 of Order IX of

Code, shall be applicable to the proceedings before the Tribunal with

modification as may be necessary for the purpose,

22. Adjournments - The Tribunal or the Bench hearing the case

may, if sufficient cause is shown at any stage

of the proceedings, grant
from time to time, adjourn

time to the parties or to any of them and may,
the hearing of the case

the Civil Procedure

case. the Tribunal shall fix a day for the further

d may make such order as it thinks fit with respect

In every such

i f the case an
e i ment
sioned by the adjourn . 1
R D:Ga ring of the case - After the written reply is filed by or on
23. Hea

oints in
f the defendant, a date will be fixed for settlement of p -
4 , ' | i ipport of their
8 nd the evidence which the parties will adduce in suppo
dispute 2
tive cases. | -
FBSFEG24 Final hearing — On settiement of points for determination .
the evidence, the case shall be posted for final hearing. Wal, I
i i eding Rs.25 lacs shall be
lsCases with the valuation exce . . -
Members Bench, therefore, the Petitioner is required to submit |
B 1 iti titioner's
book form and in triplicate, copies of reference petition, Peti =t
. ' ' is require
Z A ents and affidavit evidence; likewise, the opposite party is req
ocum

in tripli jes of written reply,
i k form and in triplicate, cop
rilen least three weeks

to submit | | .

respondents documents and affidavit evidence, o
i | shc

hefore the date of final hearing. Each party Is required to furni

its paper book to the opposite party”.

imself
25. Party to appear before other witness — Where a party hi

| G

i | d to appear
on his behalf has been examined uniess he Is allowe pp
witness
[ ' later stage. _
as his own witness at a N
26. Memorandum of evidence — It shall not be necessary
. ' h, but one of
down or dictate or record the evidence of a witness at length, ki
itting to hear
the members or the sole member as the case may be, sitting S
: ' ' depositi
while a witness is being examined, shall dictate to the depo
case,

i d, and
t the witness deposed,
of the substance of wha
e the Bench or the

writer, a mem
I i of
such memorandum shall be signed by all the members

g 1

decided by the Bench hearing the case

i regu ation 24 v de amendmenl LS ed in M. Cazelle ikt 82013
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Provided that the Tribunal or the

change the Seéquence of evidence as and

Bench hearing the Case,
do so and may also

irman, members
idavs and vacation.- (1) The cha

'1°34. Public holiday

allow the prﬂ'dUCing of

ha ! h I

additional evidence 5

ecord n n he Hi rt of
i by the High Cou
ral holidays as are prescribed Dy
' d gene
ublic-a
rded in this behalf P

28. Power to order any point to be proved by affidavit —

be two
re shall only
h. for its observance. However, the
Pradesh,
Madhya
['Tribunal’] or the Bench hearing the ca

tified by
i [ have been nNo
for the Tribunal and its office, as
turdays
closed Sa
any particular

Se, may at any time, order tha
fact or facts may be prove

: i In
. nd its registry.
the High Court a
Saturdays for : lidays or any
.oh Court as closed local holiday
idavi ] L Tribunal shall observe all such . ot i
d by affidavit or that the affidg addition to this, the Iri ament or local authority fro
Gove
of any witness may be read as evidence at the hearing on such condition, other holiday, declared by the
as the Tribunal or the Bench thinks reasonable.

; d
mer vacation an
e, - hall be entitled to 15 days sum
29. Power to order attendance of deponent for Cross (2) (a) The Chairman s
€xamination - Upon an application made by a party,
given by affidavit, but the court may. at

order the attendance for Cross-examinatio

during the
— lendar year,

vidence v b week winter vacation in one ca

evi ma =3 one

the instance of the other party,

its

_ iah Court as |

iod as may be notified Dy the Hig s
acation perio | earned leave

fthe d : i tion period, in addition to the usua

n of the deponent. vacati '

30. Power to inspect — The Tribunal or the Bench may, at any:

ive intimation to the
he rules. The Chairman shall give Int e A
: the : ail va g
to him under ) ich he would av
: ng whi _— -
roperty or thing concerning the Government of the period durlj:r by the High Court containing list
. the calen — cation
dispute built it on inspection shall make a memorandum which shall form (b) After publication of | Tribunal shall also notify its va
part of the record of the cas f holidays and vacation, the 1r
cord of the case. 0
31. Award - The Tribunal or the Bench as the case may be, after
the case has been heard shall

pariﬂd in the Gazeﬂﬂ- ]
Pronounce its award, ejther at once or as
Soon thereafter as Practicable

Tribunal shall
The office and the Court of the
hours -
35. Working
on some future

shall be given to g Parties or their pleaders.

date, of which due notice

saction of
in open daily, except on . hU';aysr'ﬂf:an z:*-"“- with a
remain : 10.30 a.m. '
I'The award shall be signed business before them, between thenhour: The timings may, however, be
and dated") by the member or members who hear the case. recess between 1.30 p.m. a_nd 2.0 52;—.;1 when necessary.
32. Commission, Issue of Commission - The Tribunal or the suitably changed by the Chairman, 2
Bench may, in any case, issue commission for examination of a witness or
examination of accounts or loca| inspection

_ ibunal while
bers - The Chairman of the Tribu
2[36.Dress for the Mem
or investigation or for any
other purpose which may be considered nece

d gown.
: k coat, band an
board shall wear white dress with blac
sitting on boa
ssary for the disposal of the
Case, on such terms and conditions as it thinks

|
3.

Proceedings and Report to be evidence - | shall appear before the Tribunal in his
and report (if any) of the Commission shall be evidence in the case byt may be a presenting officer

where the Tribuna or the Bench has reason to be dissatisfieqd with them, it

May pass such orders as it thinks fit.

ith coat and tie."] |
ical Member shall wear sober dress wit

The Technic

The proceedings

e
iti or as the cas
arties- A legal practitioner

3[+37. Dress for the p

" E :
I

R12013

: Gazette dated ig.lﬂ 3

= Subs. Vide notification publis{wg “"n :‘:I; Gazj::““ dated 5.8.2013.
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(1) if a male, in a

closed collared coat and trousers or table of contents and whether the stamps have been

lounge suit: properly punched.

(b) If the Record-Keeper detects any irregularity in any record or
suspects any doubt regarding the genuineness of any

document, he shall immediately report the matter to the

(if)

if a female, in a sari or any other customary dress of a g
colour, ~.

38. Proof of documents - Aj| documents filed by the partieg sh.

be proved in accordance with the principles laid down in the Evidence am

Registrar.
1872 (No. 1 of 1872).

(c) The destruction of record as prescribed under these
39. "custﬂ'dﬁ". Preservations an

3 . d destruction of Records — (1 Regulations in Annexure-l, shall be carried out from time to
he reference petition shall be treated as complete on the date of fing time as may be necessary and subject to the general

award of the Bench or in the event of revision to the High Court; on the superintendence of the Registrar/Dy. Registrar or any other

date of final order of the High Court, as the Case may be. After ¢ officer as may be directed by the Chairman.

Prﬂﬂ.ﬂuncenjem of the award by the Tribunal the records of referen (5) (a) The destruction of all papers shall ordinarily be effected by

Petitions and papers should be forwarded together with Form "¢ to burning in the presence of the Record-Keeper acting under

record room up to the 10th of each succeeding month or any other date, the supervision of Registrar/Dy. Registrar or any other

fixed by the Chairman." supervising officer as may be directed by the Chairman.

(2) (a) The Reader shall Prépare and arrange the recorq of each (b) A note of every paper of record taken out for destruction
relerence case, as directed N Annexure I. Papers wil be shall be made by the Record-Keeper at the time of removal
numbered and entered in the index under the appropriate in the appropriate record room register and shall be verified
- by such officer as authorised under the above regulations
(b) When the records with the prescribed Form “g* initiated by the Record-Keeper. If in any case the

. _ are :
received in record section. Record-Keeper shall verify that dRsiruchion’is ot efisied; the: Renarc:isepss Shak, cance!

the records correspond with

| those entered in Form "C", that the note under his initial.
i' their classification and arrangement have been properly 40. Movement Register — Movement Register shall be maintained
| carried out and that the contents of each file correspond with by the Record-Keeper and the Reader of each Bench for the purpose of

the table of contents,

sending and receiving back of the records and documents etc.
(3) All records shall be retained in

the memorandum from the date 41. Procedure for grant of certified copies — (1) Application for

of completion till the expiry of the period prescribed under these ' copies may be presented in person or by an agent or pleader to the

Regulations in Annexure-l, On expi

'y of such period they shall be copyist.
destroyed:

(2) A copy of judicial record pertaining to the Tribunal be
SR Bench concerned or the Registrar may for granted to any person, legally entitled to receive it. A stranger to the

réasons to be recorded in writing, order that any Particular paper or case may be granted on payment of the copying fee, a copy of
the record be preserved beyond such period, reference petition, reply, affidavit, documents produced by the
(4) (a) The Record-Keeper shall also ascertain whether the papers parties, applications filed by parties and Award or Orders passed by .

In the records, bear the court fee stamps as shown in the
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the Tribunal, if he shows to the satisfaction

of the B&nch
Registrar that he has suffi

cient reason for obtaining such g eq
(3) Every application for supply of a co

PY shall conggjn
following particulars, namely :-

(@) Number of the application/reference case,
(b) Name of the parties,

(c) Whether the case is Pending or disposed of,

(d) The name of the document of which a copy

(e) The name and full address of the applicant,

(f)

IS requireg !

In the case of a Copy of an order, whether for Private
general use,

(4) A separate application is necessary for each reference
from which a copy
documents from

one record can be asked for by si
application.

(5) (a) If a party requires delivery of Copy more expeditiously thar
would in the normal Course of business occur, he may, |

addition to the application for copy Presented, file a separate

application praying for urgent delivery of the copy, stating the
ground on which such prayer

is made.
(b) The application

for early delivery will be

immediately
forwarded to the Registrar or any other

officer authorised by
him who shall decide it forthwith and

consideration the facts alleged in

delivery and the states of busines

may, after taking into
the *application for early
s in the copying section,
allow the application. The fee for copying sha

Il be the same
as contained in the Schedule to the Madhya Pradesh

Madhyastham Adhikaran Niyam, 1984, If the application for
early delivery is rejected the copy will be prepared in the

ordinary way and the usual copying fee shall be charged.

is sought, but copies of any number g

(9)

11

each copying -
The Copyist shall enter on the back of
(7} e

' ' er, advance
tion the details about registration numb e
licati e
appt‘ ed. number of sheets prepared, amount of ;:yndEd :
eived, , '
- d on the copies delivered, amount of advancef b
- !
- mount of further advance, if any, and date o
N ' ecessary.
: ing application and all other details as are n i
' ie
A ies supplied shall be certified to be true cop b
e ' istrar In
B r the officer so authorised by the Registr
Registrar 0
. hall be typed
: the last sheet of each copy prepared, there s
oo | ble:-
otherwise legibly endorsed the following ta
or
a. Application received on
b. Applicant told to appear on
' d on |
Applicant appeare s
. ppi'c&tiun (with or without further or correct pa
d. Appl
sent to Record Room on e
Application received from Record-Roo
. ' s) on
ithout record for further or correct particulars)
wi

ticulars on
licant given notice for further or correct par
Applica

—

n
Applicant given notice for further funds o
s I ith on
h. Notice in column (f) or (9) complied wi
i, Copy ready on
j. Copy delivered or sent on

k Court fees realized.

iven a brief
At the beginning of each copy there shall be g
(10)

description of the documents to be copied e.gt.h;ef:;::\::l

tition reply, affidavit, document pmdulced by o
pe'l o lication or other applications filed by pa ,
ad:'.::mi:;zpnr orders passed by the Tribunal etc. The
exhibits,

I i t f B t
5

(6) Copying application and copying
accepted on
p.m.

fee shall ordinary be

the
- ber of the case,

of the parties, num

all working days only between 10.30 a.m.

f the case,
e der or next date O

; te of decision or or

laim and the da

to 3 "

as the case may be.
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42. Preparation and delivery of Copies - (1) Urgent COpY sha
delivered to the applicant within three days and ordinary copy Withip

(2) On receipt of the application, the Concemed petition or |
document shall be taken out from the record room or the Conce
Bench, as the case may be, and the copying fee payable woulg i
ascertained and the applicant shall be directed to deposit adys
Copying fee. If it js not practicable in any case, the copyist shall ascert

the applications become effective éxcept urgent applications.

(4) Every copying application shall be entered in the Copyin
application register as prescribed and the copyist shall issue the receipt g
advance in the duplicate receipt book as prescribed.

(S) After the copying fee s deposited, the applicant shall pa
Informed of the date on which he should present for collecting the copy.
On that date, Copy shall be supplied or else, fresh intimation about the

(6) If the applicant does not claim the Copy ready for delj very on the
date mentioned above or within one month thereafter, the copy so
Prépared may be deposited in the Record Room. If the applicant appears
within 3 months, the copying application may be restored within the written
Permission of the Registrar, if the Registrar is so satisfied with the reasons
mentioned for delay.

(7) If the applicant does not appear within three months the copying
fee deposited shall be forfeited to the Government and
copying and Prepared copies shall be filed.

the application for

(8) (a) Photocopies of M.Bs., agreements and other bulky records

May be supplied to the parties after obtaining the
Permission of the Bench at the cost of the parties.

(b) If any Party wants the certification of the photocopies so
Supplied, the copyist shall Compare and will issye the

13

certified copy on payment of copying fee as prescribed for

an ordinary copy.

(9) (a) The certified copy may be delivered to the applicant or to
a

' t or to his pleader.

(b) r{;: ?f:lequest of the applicant the certiﬁeld copy mayd bre
sent by post also, if the applicant fumllshes the 1uy
stamped and duly addressed envelope with the copying
application or at any time thereafter. -

(10) If the applicant does not furnish furlther funds, or e
particulars, as the case may be, as required by the copylsr, e
copyist may send the notice of 15 days, at the cost of app j
to the applicant or to his agent or to his pleader, regarding
furnishing of further funds or correct particulars, as the ca:::
may be. |If the applicant does not fumishl trlne funds or .

correct particulars, as the case may be, within ‘15 days, -
application may be filed and the amo.unt deposited lbyf .
applicant, if any, shall be forfeited within the approval o
43. Tf::::; registers and accounts- (1) The Copyist srzljl
maintain the following registers and they shall be preserved for tlha t;::@::rial
specified below, the period being counted from the date of the las

entry therein.




e
| Name of the reqisiar FT—
e register | No of Forms with the T '
| No. of § | orodn
( : _chadule an Which 1
which it is borne } presat ,

|

(1)
7 Regsier o sppices — 4
|!— - | Regist, :r:i Eppircatrcn 165 [1-65 [ = |
[ 2 j' Account book = N
el e L 1-66 L .
| ]I Detailed account book | 1167 |

| 4. D ik
3 S
. | Duplicate receipt bﬂcF_T—__'_ﬁEE%——-lj—_ _Eiﬁam

[ 5. [List of ——
' | o ”“W_—ﬁjﬁ— ——‘f\_

| | advances (
e ——
||— 6. ll_-D_El?b_{Jﬂk —_—_—'————-—f____wl
MR i simad N x> =
l-_!_DEFEEEG of applications | _._____lj_ B E_B’Ears
s _'_'__L——-—-——-_._____‘____J__ 6 months

b :
(b) The Copyist shall furnish Cash security of Rs 500/
execute personag| securi | pw
Curity bond with two i
sSureties for the
same g
mount as fixed by the Chairman of the Tribunal

(3) :::;rrt}.;given in cash shall pe deposited in the Post Office
depusis ::; ;r; Zc-:arﬂance with the rules regarding security

y the Posta| Department The interest
maney thus deposited shall be paid to the depositor i

(@)  punch
| out the figure head of each label, leavin
designated untouched ' § the amount

15

cancel each label by rectangular stamp-bearing the worlk

"cancelled”.
note on the right hand top corner of the document, in red ink,

the value of the label or labels, which it bears, and initial such

note.
(2) It shall be the duty of the record keeper of the Tribunal to -

examine every document which comes into his custody in
order to ascertain firstly whether all stamps and labels have
been cancelled as required by the above regulation and

secondly, whether the value of label or |labels, if any, which it

(a)

bears correspond with their value as noted by the receiving
reader of concerned Bench, and

cancel each label by a circular stamp bearing the word

(b)
"cancelled”, in case the label has not been cancelled by the

Reader.
(c) to report to the Register every case in which he finds :-
(1) that the stamp has not been cancelled in the manner

prescribed above, or

(2) that the value of the label or labels on any document
does not correspond with their value as noted by the
receiving reader of the concerned Bench of the Tribunal.

(3) It shall be the duty of the Registrar to submit such a case for the
orders of Chairman.

(4) It shall be the duty of the Section Officer empowered to inspect
the work of Record Room to satisfy himself by inspection of the record
lodged in the record room that the regulations are being complied with.

(5) An inspection book shall be kept in the Record Room in the

form as may be prescribed and a note will be made therein of all

inspections made under above regulations and the inspection book -shall

be placed before the Officer-in-charge.
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(6) The fi
P i b:gure heads or pieces of stamps or |abe|
€ destroyed by burning or in some other eff. :
effectiva -

45. Inspectio

n of Shﬂ- and M |

Inspection of Sections of the Tri
e Of staff of the Benches shall pe made by th FErrl':m.u'l .'

ree mo : . e i
Bench with nths and inspection note shall be sent to th o
a e

ol COpy to the Member of the Bench wi reader g
Ng It complied by the staff with a letter of reque

(2) (a) Ins i
= pection of the Copying Section Library, Sto
: : , olores, Re
s ”rr;; Forms and Stationery, Accounts and Offi ol
i ice
. e done by the Section Officer, a -
In this behalf S

(b) :;it::pectmn shall be made regularly within eve
Registrai:ndT:}:e Il:sp‘actinn note shall be placed he;:r; L
i B et'gnstrar shall send the inspection repg
ety staff for due compliance. The inspectig
P urmned tafter due compliance within 15 days
sraitd e Registrar, who shall place it with hi

ore the Chairman for Perusal and necessa .

action, Duly .
Ion note shall b
e preserve a

() The Regi i
Ml gistrar may INspect the work of any empl
e . oyee of
e r any section of the Tribunal at any ti
‘ ” 1 ime
place his inspection note before th ' o
necessary action. -

46. Registr
ation of Le
gal Practiti
employed b = itioner's Clerks —
] 3;3 legal practitioner shall act as such in th (1) No clerk
1T 8 in the Trib
the bench of the T, 'ECESS '0 the records and obtain copies of th sahic
ribunal i g 5 Ondia
unless his name is ente ’”.Whlch the legal practitioner - Ts of
of Registrar. S red in the register of clerks maintaij ; Pracices
+ Such clerk shall be known .5 8 i ned in the office
Istered clerk’,

‘annl ' ion to the Reqistr
hy the

of an identity card
___ \cansferable and shall be prod

office!

entity card shall be iss

- ghall have the
such other functions as are assigned t

may be assigned by the

order.

Vice-Chairman designate to the Dy. Registrar/Secti
or power required by these to be performed or

Officer may exercise all the powers and perform all

17

er desirous of registering his clerk shall make

A legal prac:tition
ar in Form. On such application being allowed

me shall be entered in the register of clerks.
the Registrar shall direct the issue

be renewed annually and shall be

ﬁagistrar, his na
) After registration of the clerk,

to him which shall
uced by the holder upon request by an

he Tribunal authorised in this behalf. The

3

or other employees of t
ued under the signature of the Registrar.

47. Powers and functions of the Registrar — (1) The Registrar

custody of the records of the Tribunal and shall perform
o him under these regulations or as

Chairman or the Vice-Chairman by separate

(2) The Registrar may, with the approval of the Chairman or of the
on Officer any function

exercised by the Registrar.

Registrar/Section

(3) In the absence of the Registrar, the Deputy
the functions of the

Registrar.
(4) The official seal shall be kept in the custody of the Registrar.

(5) Subject to any general or special directions by the Chairman,
der, summons oOf

the seal of the Tribunal shall not be affixed to any or
the Registrar or the

other process save under the authority in writing of

Deputy Registrar/Section Officer.
In addition to

48. Additional powers and duties of Registrar —
these regulations, the Registrar shall

any general or special
the Bench concerned,

the powers conferred elsewhere in
have the following powers and duties subject to

order of the Chairman or the Vice-Chairman of

namely :-
de all questions arising out of the scrutiny of the

(i) to deci
petitions/applications before they are registered;
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(ii) to require any petition/application presented to theg +
to be amended in accordance with the Act and
before the case is fixed for pre hearing:

(iii)  to grant leave to inspect the records o

f the disposeq of ¢
of Tribunal:

(iv) to requisition records from the custody

of any court or g
authority:

(v) to receive ang dispose of applications
documents in disposed of cases,

49. Seal - The Tribunal and its Benches and Officers shall
round seal bearing Inscription in Hindi!Englfsh,

'M.P. Arbitration Trik
IN semicircle about three lions belo

W which words ‘Sathya Meva Jayate!
Hindi and below that 'Bhopal' shall be inscribed.

50. Striking out pleadings — The Tribunal
Proceedings order to pe

pleadings —

may at any stage of
struck out or amended any matter in an

(@)  which may be unnecessary, scandalous
vexatious, or

frivolous

(b)  which may tend to Prejudice, embarras
of the reference, or

$ Or delay the fair trig

(€)  which is otherwise an abuse of the process of the Tribunal.

51. Rejection of petition —

The petition shall be rejecteq in the
following cases -

(@)  where jt does not disclose a Cause of action:

(b)  whether the relief claimed s undervaly
on being required by the
within a time to be fixed by

(¢)  where the relief claimed is properi

the petitioner on being required

to pay requisite court fee within a time to be fixed by the

Tribunal', fails to do S0;

19

in the
m the statement in t
ce appears fro
where the referen
(d)

i petition to be barred by any law.

a petition is
ference — Where

on rejecting re

52. Procedure

T n hall r n or ff with the reasons
ed the Tribu al shall record an order to that effect

i dt |

rejﬁﬂt

53-

art of his claim.
dents abandon his reference or abandon a p
of the respon

(2) Where the Tribunal is satisfied -

t

(a)
or

"

I

(3) Where the petitioner — —
im un

(a) abandons any reference or part of claim

a

regulation (1); or | .
Wi

ithdraws from a reference or part of a claim
(b) w . , ;
| permission referred to in sub-regulation (2)

, nd’
he shall be liable for such costs as the Tnbuna;:;yina:i:;; :
shall be precluded from instituting any fre_sh refer
such subject matter or such part of the claim. | =
54. Limitation Law not affected by first reference — In any

r
imitation in the same manne
iti shall be bound by the law of limitation In

the petitioner

instituted.
as if the first reference had not been ins
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55. compromise of reference - Where it is proveq ¢
satisfaction of the Tribunal that a reference has been adjusted whally

part by any lawful agreement or Compromise (in writing and signeq

parties) or where the respondent satisfies the petitioner in respect g
whole or any part of the subject matter of the reference, the

Tribunal
order such agreement,

compromise or satisfaction to be recordeq’
shall pass a decree in accordance with law.

ANNEXURE-1
[See Regulation No.39(2) and (3))

A record of petition shall consist of five files to be styled

marked respectively File-A, File A-1, File C-1, File C-2 and File-D.

File A shall contain the following papers which shall be arranged

the following order:

TABLE OF CONTENTS

(1) Reference petition

(2) Rejoinder

(3) Orders

(4) Award

(5) Summons, notice or order with return thereto on the
basis of which an ex-parte award is passed.

(6) Copy of order passed on r
High Court/Supreme Court.

File 'A' shall be destroyed after
pending till its disposal,

evision or any other order of

30 years but if revision/appeal is

File A-1 shall contain the following papers which shall be arranged
in the following order.

TABLE OF CONTENTS

(2) Order sheet -
(3) Written statement I
(4) Counter claim

(5) Issues or disputed points.

File A-1 shall be destroyed at the end of 30 years but if

revision/appeal pending till its disposal.

in the foll

21

I H g
C'

File
owing order.
TABLE OF CONTENTS

is.
(1) C-1(B-1) Petitioner's proved documen t
5.
.2] C-1(B-2) Respnndents' proved documen
L -
(3) C-1(A) Evidence. P
File C-1 shall be destroyed at the en
e : 0] - . T
I revision/appeal is pending till its disposal.

years but if

I

(1) All applications.
(2) Vakalatnama, Advocate Power.

(3) Power of Attorney.

(4) Registered addresses of both parties.

1.C.
(5) Appointment order of Govt. Advocate/O

(6) Advocate fee Certificate.

(7) Advocate address with telephone No.

e year.
File C-2 shall be destroyed at the end of one y

the following order.
TABLE OF CONTENTS

(1) All summons. ns
(2) Al acknowledgement of summaons.
(3) Listof documents of parties. |

(4) Inadmissible documents of parties.

estroyed at the end of six months.”]

File D shall be d




Items of work As per DPR A ::ﬁ:::ull}r As per DPR
[ (1) j ) 3) )
Flexihle Pavement
E/'w

m;ird shoulders construction in

GSB -

|'Gr1' o
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Form-A
[See regulation 10-B)

Details of Qu of

Name of road from village............... tovillage ............. as per D.P.R.

1. MNo. & Date of work order.

2. Length of road as shown in DPR........ KM and that actually constryes
on site ........KM i

3 No. of structures as per DPR -++--...N0. Of structures as actually COnstns
site..............N0S,

4. Private land/Forest land involved in road construction, if any, in ha. ang,

acquisition/permission to proceed with work in Pwi./forest land, give deg
5. Any orders aboul stoppage of such work? Give details due 1o obs
created by villagers/orders of authority/court..
Date of appointment of consultant agency

i, Particulars and cost of material at site, plant, equipment, if confiscat
termination of work & dale of issue of completion certificate by E.E |

relevant clause for incomplete work.........
8. Oate of approval of variation by employer in case of excess of pe
limits — Rates for variation items as approved. Give details
9. Particulars of order of imposition of L.D. .

10. Particulars of supervision charges liable to be
contractor in case of completion of balance work by third agency

11. Date of approval of structures,
wise...........

12. Change in quarries, if any, give details for various quarries.........

13. Date of handing over of DPR to contractor. Any variation in
in OPR and as actually constructed, give details road-wise. .

give details slructure-wise &

recoverad

alignment g

14 Delay in handing over of drawing for various structures/change in desigy

structures. Give details road-wise and give details of delay, if any, for cha

in design in number of aavs............

15. Summary of items of works involved for road work.

Gl

-

B.T. -

EvRo __4

——TuM
GsB in CuM

Conerele inCu M
“Bide Drain in RM
Hard <houlders in Cu M.

Physical Quantity |

Financial in

.

Disintegrated rock

Hard rock excavation

Side Drains construction in M.

CuM.

hnv_mlmr ilems

-




FfH
IJE'H Is of U Lantun of B“”dilrl “‘"k
"

L. Name of the |
e of the Huilding work 45 per PR/ et
lechni

2 Toal
i ol Arew o | LML
Constructed on gite 2y “I”;”Ih:d v
q M
1 a b
Waork Order No, & daile
4

Private land involved in Byj)

5 Any orders

&l g e Such 'b\l!]l'h Chiwe il [} TFULCLIONS I 3
" (Rl KLy I‘E L] L
: : :l [ + Lrlw b‘ill&dl: D‘b!ul i
uns o Mg cxoe
”"‘XI

alg O appoiniment ¢ | cnllluh-ulll Bgenc
1 ]

T

ale of sy I:I L he ner aliog wilh
L E
D e ul [ R L] e Ly I B

. I L L
¥ A
e | of de 1En Ilhid.rdwmg! of
X i | o WArous

9. Summy i
ry of i
) : ems of works invalved in Building 1o |
. I
ltem ol wark s
+ o Ehsical Quantiy
per 1P ually
e R As Actually As per [
o a5 done iR
- E \
Excavation a . >
e

Hard Rock

Soft Rock |

SoilMorum

Conerete

PCC

RCC

© Steel In M.T.

For RCC

Far Doorsiwindaws

Brick Mastnary

[nternial }"rnan.*:nu.;
Fxternul Plustering
Roafing shecta/glye ceiling
'j.'|!|'i!'i|:|J Flaoring & Dado
55 Railing
Intemnal Hlectrificationg

Exte . 2
lermal Eleey Ncations

uilding s shown jn D

ding construction, if any, in

if any |

M-H

(See regulation 10-8)

al sanetion |

uwing. .

. +.Ha.

ipproved dmwings, | | |

COmiponen B
i5, 1F any, Eive dedils af dc]n}-: ing
in

Financial gin ykl

(l

5

@) ) =

)

Any other ilem ol work.

i) Water supply wark
Exiernal waler supply wiork
WBM ronds Are [evelopment

FORM-BA
{See regulation 10-1)

Details of Quantum af Dvm work

Mame of the Dam as per DPRTechnical sanction

i Mo, and date of work order . ... ..
2 Total Length of the Dam as shivwwn in drawing. . s, and thal actually constructed on silc.
M, (Conerete & Earthdam give details separately).
3 Private land involved m Damvcanal intake structure construclion, if any, im. ... HaJland acwally
acquired on date of work order und subsequently, give dolails.
4. Forest land involved in Dam construction, ifany ime . o000 Ha. dute of permission granted by
competent authority for work in Forest area. . .
5 Any orders aboul SIDPRAEE aof such work. Give dewils due 1o ohstructions created by villagers, orders
of authorityfeouIL o oo v oomasrrass
6 Suppage of work due to Rehabilition & resetilement 1SSUES. « o v oo v s
7 Requirement of land for soilfrock dumping/construction moterial e, . ..o s as e Ha. ond
land area actually made svailable mention daste, wd e
#. Date of forest land wansferfEnviromnental clearance by M.U.EF. and delay in days, if any. . .. .
9. Diate of appointment of consultam agency, i any .
0 e uf approval of Fuundation by GSUCE and delay in approval, i any, give details.
Il Change of quarries, if any, give deiails as per original agreement and a8 prought actually. . . . -
1 Reasons and time lost in idline of urilisation of menfmachings due 10 reasons likely L.A., foundation
approval, courl order, uny ofher reuson, give dectiile, . o o- 00 i
13, Summary of items of works involved in Building to he constructed:

Physical Quantity _ Financial (in lakh)

ltem of Work =
Ay per DPR Ax aclually  As per DPR As Minolly
done Constructed
(1) (2) ) (4) 5
i I =
Excavation

Hard Rock




Iluuﬁn\T
Snft Rock
SoiliMorum
Embankwment for
Earth Dam

Huvd Rock

Sofl Rock
SonliMorum
Filiers

Horizontal &
inelined

Constrection of rock-1oe

Construction of gy
affetiench

Stone pitching
Conerele

PCC

C.C. Lining

Steel in M. T,

For Gates In M, T,
Tunnel

Length of Tunmnel

Under Bround
cEcavalion

|..I||||'|g of Tunnel

Ireilling  aned
Grouting

Rubhle or Stone
Bedding

Drilling & Grouting
through masonry
Damfoundation of
Dam

Any other Hlem

(2) -

(4)

petails of Qu

Naime of

|

!

the Conal from K. M.
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FORM-BH
(See regulation 10-B)

antum of Canal work :

K M. . us per NPR/Technical Sancrion.

Date of work order
the Canal net work as shown in DPR/EsimaeTender,

. . JEm

Tota) Length of Jkm and that actually

constructed on site. . . . .
Private land involved in canal construction, il any in . . . Ha.

Forest land Involved in canal construction, iF any .. Ha
¥

Any orders about stoppage of such work. Give details due w obsiruelions crealed by villagerslonders

of autharipyfeourt. « .« cavarrens
Change in canal alignmeni carried oul during construction from KM, ... ... mEM .00
from ploce . . I, T .« jplace,

glconsiruction T U 20 1 PPUPPRRPRPRP |

Requirement of land for soil/rock dumpin

Dute of forest/Environmenial clearance
if any-work Order No. & daiz , ..

Diute of appointment of consultant agency,

Date-wise issue of approval 1o different Siruciures, give details

{“hange in quarries, if any, give derails . .
Dclay in completion of work due 1o any other reasondtime lost in completion, give detnils.

Summary of items of works involved in canal to be constructed :

Financial (in lakh)

[tem of Work

Physical Quanlity e
As per DPR As actually  As per DPR
done

As hinally
Construcied
(4) (5

() (2) (3

Excuvalivn
Hard Rock

Soft Rovk

SuilMuorum
Embankment
EMW, SoiliMorum
Conerete

|

RCC

Cememt Lining




—
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e

() )

Stecl

For RCC
Far Ciates,
Tumnnel
Lengih of Tunnel

Under ground
SACnvalion

Lining of Tunnel
Structures
VRE
DRB
Agueducts
Syphon
HE

Outlets

Any other item of work

—

FORM-HC
(See regulation 10-B)

Details of Quantum of Bridge/Aqueduct waork ;

Name of the Rridge/Aqueduct work a5 per DPRMechnical sunetion . S

l. Work order No & dute |, |

2 Total Lengih of the Bridge/Aqueduct us shawn in DPR{Technicul sunction, ;
actually constructed on site R m

1 Privaie land invalved jn Bridge/Aqueduc Construction, il any in . , . . .Ha,

4 Faorest land invalved in this construetion, if any in Ha,

5 Any orders about stoppage of such work. Give details due to obstructions ereamad by will
of competent suthorityleoun, . ., , o

b. Date of fores/Environmental clearance, if any. ., . e

7

Date of appoiniment of consultan agency, if any-Work Order No. & date .

Dute of spproval of Foundation hy GSUCEsS E and delay in
9 Lyate

of approval of drawings by compelen|
if any

#uthority and g

days for approval, il any .

ive delsy in days for such )

10.
1.

29

Yeluy in work due 10 any olher reason . . S |
i [ items of works Involved in Bridge/Aque

{ 18
Sunmmary o

i Physical Quantity ___ PR

Financial {in lakh) .

— As finally
: he ner DPR As actually  As per DR {:un'-lma:tl:d
jiem of Werk As per DI e e
(&) (4)
(2) )
(n
Fxcavation

Haord Rock
Soft Rock
SoiliMaorum
niban kment
For Approaches
Morum/Hardsoils
Concrele
PCC
RCC
Sieel
For RCC
thers
Length of Spans
Mo, of spans
Types ol Fundution
Length of Piling work
Mol Piles
Benrings

Any other items of work




| SNO ﬂf
| Dispasa)

List of refer
ence (Suits) dis
Posed of in the g
ench,,
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FORM 'D’
[See Regulation No.46 (2)]

FD‘RM “Cu
APPLICATION FOR THE REGISTRATION OF A CLERK

(See Regulation 39)

| during the month of ... 200
1. Name of the Legal Practitioner on whose behalf the clerk is to be

||1____ _-r______h"_———r—___
.I 'I |’ | i D
[ II II [
| |
I Number / || Il regisiered.
|I ‘ and year ' | |
' of ri Particulars of the clerk to be registered —
Il DE'-I: te of II reference Mame |I Details of Rr:curd |I of eap;* . 2 g
| “oPosal [ casp jp of files nun‘f"‘ | record gp N\ Eull . tal
I | Tribunaps | Parties | SOnstituting | g beer |I _ file (i) Full name (in capi al)
| 'I rfrg o II each recorg || Dfre::rg;adr |' Tﬂ"ﬂtﬂd (i) Father's name
| | references : 't date :
| ool |' ||' received | o (i) Age and Date of Birth
| .' ' | eliminatign . ;
I. | / II| II| || Sigand (iv) Place of Birth
— | ﬂﬂ[ui-e + 5
Ir~ 5 _IL_'_TE il | | of Recorg (v) Nationality
e (4) i _'_—'{—5-}———_1_______ | Keeper, (vi)Educational Qualifications
- — e B ., ; : .
il R @ (vii) Particulars of previous employment, if any.
| ... ... [(Clerk above named) do hereby affirm that

the particulars relating to me given above are true.
Signature of the clerk.
3 Whether the legal practitioner has a clerk already registered as

his employee and whether the clerk sought to be registered is in lieu of or

in addition to the clerk already registered. :

4 Whether the clerk sought to be registered is already registered

as a clerk of any other legal practitioner and if so, the name of such

practitioner.
(legal practitioner) certify that the

particulars given above are true to the best of my information and belief

and that | am not aware of any fact which would render unsuitable the
registration of the said ... ....(name) as a clerk. Further, | enclose a postal
order for two rupees fifty paise being the cost of identity card along with
two passport size Photographs of the applicant duly attested by me.

Date:
Signature of the legal practitioner.






